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MR. SPEAKER: That has already
been raised and talked about and
there is no point in raising it again.
Education Ministry’s Demands are
under discussion and you can speak on
it.
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MR. SPEAKER: 1 have understood
your point. Papers to be laid—Hon.
Prime Minister (Interruptions)
I am not going to reply to the ques-
tion. I am not here for cross-ex-
amination.

12,37 hrs
PAPERS LAID ON THE TABLE

DeTaiLEp DEMANDS FOR GRANTS OF
DePARTMENTs OF SPACE ELECTRONICS
ANp AroMmic ENERGY ror 1978-79

THE PRIME MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table:—

(1) A copy of the Detailed De-
mands for Grants (Hindi and
English versions) of Depart-
ment of Space for 1978-70.
{Placed in Library. See No.
LT-2070/78)

(2) A copy of the Detailed De-
mands for Grants (Hindl and
English versions) of Depart-
ment of Klectronics for 1978-
79. [Placed in Library. See
No. LT-2071/78}

(3) A copy of the Detailed De-
mands for Grants (Hindl and
English versions) of Depart-
ment of Atomic Energy for
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1978-79. ([Placed in Library.
See No, LT-2072/78].
RirorT OF Bawisa CoMMISSION OF
INQUIRY RE. LATHI-CHARGE IN CENTRAL

JArL TIHAR AND STATEMENT RE. COR-
RECTION OF ANSWER

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): 1
beg to lay on the Table:~—

(1) A copy each of the following
papers (Hindi and English
versions) under gub-section
(4) of section 3 of the Com=~
misisions of Inquiry Act
1952: —

(i) Report of the Baweja Com-
mission of Inquiry into the
incident of lathi-charge in
Central Jail, Tihar on the
2nd October, 1975.

(1) Memorandum of
iaken on the Report.
{Placed in Library. See NoO.
LT-2073/78].

(2) A statement correcting the
reply given on the 22nd
March, 1978 to a supplemen-
tary on starred Question No.
410 by Shri Kanwar Lal
Gupta regarding traffic
bottlenecks in Delhi [Placed
in Library. See No LT-
2074/783.

SHRI KANWAR LAL GUPTA
(Delhi Sader): 1 want ty make a
submission.

The hon. Home Minister has placed
the report of the Baweja Commiasion
about the lathi-charge in the Tihar
jail. Thig is a typical example of how
the bureaucracy misguides our Gov-
ernment. [ put a question here whe-
ther there was a lathi-charge in Tihar
jail. The reply was that there wuas
no lathi-charge though the Home
Minister was himself in the Tiher
Jail. This is a typical example o2 how
wrote to you a letter saying, “Kind.
ly ask the Minister to correct the
answer.” You gent it to the Home
Minister end again the bureaucrscy
misguided him and the reply was
that there was no lathi-charge. 'Then

Action
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I tabled a mwotion of privilege against
the Lt. Governor and the 1Q, Prisons,
and the Home Minister was kind
enough to make an inquiry. I am
thankful to you and in this report
you will find that the whole ul
staf has given wrong evidence and
Mr, Baweja has given a finding that
there was a lathi-charge in  which
many people were injured ..

MR. SPEAKER: What s your
powmnt?

SHR! KANWAR LAL GUPTA"
My submission is: Let there be a
discussion on 1t.

Secondly, the report of this Com-
mission should be circulated to all
Members so that people should know
The action taken must have been a
part of it This is such a serious
matier where may [ request the
Home Minister through you to take
action against all those who gave
wrong evidence. This 15 a typical

example.
PROF P G. MAVALANKAR
(Ahmedabad) [ am standing in sup-

port of what Mr. Kanwur Lal! Gupta
has said. but 1 want to add a few
important points, and so I sought
Your permission to rase certain
points when the Home Minister,
Charan Singhji placed these reports
You will see two or three things.

First of all, how much effort does
it require on the part of an indivi-
dual Member of Parligment to go
into this question by pursuing it at
depth and only at the end of it the
correct facts come to the Housge? I
am meking one Ssubmission that
something more than the mere dis-
cussion is required in this matter,
because if every time officials and the
bureaucratic machinery are going to
do something, I do not want to say
misguide, and 8o put before the Minis-
ters concerned the partial or inade-
quate thinge, only a persistent and
knowledgeable and vigilant Member
can then continue to bring out the
matters in the House, otherwise noth-
ing will come to the House! There«
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fore, it is not a question of this Re-
port aglone and it is not merely a
question of discussion on lathi charge.
The discussion will have to be there,
and you, Mr. Speaker will also have
to come in the picture to ensure as
to how the right of the Member of
Parliament jndividually and collec-
tively can be exercised effectively to
see that the administration and the
officials do not misguide and mislead
the Minister That is point No. 1.

Point No 2 1s this, I do not find
fault with the Home Mimster hon.
Shri Cheran Singh by saymg that he
is 1nordinately late in laying the Re-
port. To look at the facts, however,
the latha charge took place on a very
sacred day 1n our history—2nd
October, 1975 Mahatma Gandhi's
birthday. The atrocious thing is that
this lath: charge has happened in jail
on pohitical detenues

MR SPEAKER We are not debat-
ing on that Report

PROF. P,G. MAVALANKAR :1I
am not debating on the merits. I am
only trying to make this point by
illustration of thig incident Here is
a case where political detenues under
the blanket black powers of emer-
gency were lathi charged when they
were confined to jail and they were
treated as criminals.

MR. SPEAKER" You are discussing
the matter.

PROF. P. G. MAVALANKAR: 1
am not discussing.

MR. SPEAKER: You are saying
that and you gre doing it.

PROF. P. G. MAVALANKAR: I
am glving an jllustration. I am nol
discussing the report.

Now my point js if such a thing
happened on 2nd October, 1875, it was
only when the Janata Government
came to power that this thing could
be brought to light, otherwise Delhi
Administration went on saying....
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MR SPEAKER Agan you are
going on debating on

PROF P G MAVALANKAR
What authority and poweis are you
going to invest in the Members of
Parhament and Parliament s a
whole to see that such dangerous und
atiocious lies are not allowed to be
continuing” Suppose Mr Gupta had
not 1aised the question, suppose
Baweja Comnuttee had not taken up
this matter this thing would never
have come to hght My point 15 it
1S of nO use merely to have a discus~
s1on you must see to 1t that 4 kind of
procedure 15 evolved so that this kind
of bureaucratic (Interruptians)

Finally I am not interested ;n just
getting the officials of the Tihar Jail
and other bureaucratic officials puni-
shed if they aie found gwlty On
that, of course law will take 1tz own
courre My point ;s taking clue from
this example let us not be only at
the mercy of 1a19ing a submission on
such matters and leaving the matters
there 1 would hke you to go into
this either through the Ruleg Com-
mittee or through other Commtttees
or suo motu to see that the officials
do no mislead

1 am concluding I have been
waching that in the question Hour, in
Short Notice Questions and in other
discussions 3n answer to various de-
mands of Munistries a number of
time; Mimisters are given wrong in-
formation by the officials Notes are
given Supplementary points are
given either through offical box or
later on  <ubsequently and we are
made to Jook fools and stumd We
are here to gserve the public We are
serving the public and nothing should
happen which will come In our way
of the performance of our dutis as
Members of Parhament

=t farroe s T (sweaT):
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MR. SPEAKER: I cannot gllow.
Hasg anybody eise given notice?

Under the rules you have to give me
notice

(Interruptions)

MR SPEAKER No, I am not
allowing Nobody has given notice

(Interruptions)

MR SPEAKER Is there any
notice on Item No 4 At what time
did you give notice?

SHRI VINAYAK PRASAD YADAV
At 1050 I bad given

MR SPEAKER
at all
No no I will not because 1f I allow
him
REVIEW ON THE WORKING AND ANNUAL
REPORT OF BHARAT HEAVY ELECTRICALS
Ltp, FOR 1978-77

It 15 not a notice

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) I
beg to lay on the Table a copy each
of the following papers (Hund: and
English versions) under sub-section
(1) of section 619A of the Compames
Act 1956 —

(1) Review by the Government
on the working of the Bharat Heavy
Electricals Limited New Delhi for
the year 1976-77

(2) Annual Report of the Bharat
Heavy Flectricals Limited, New
Delhi, for the year 1976-77 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon

{Placed in Library. See No LT-
2075/18)
Dock WORKERS (REGULATION Or Em-
PLOYMENT) 28D Ampr RuLks, 1978,
MERCHANT SKIPPING (SAFETY CONVEN-
TION CERTIFICATES) AMDPT Rules, 1978
AND MoToR VEHICLES (DRIVING LICENCF
Fe2) Ruiss, 1978

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI



